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Hon'ble S. Zaheer Ha
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In this Writ Petition which has

on transfer from the High Court i:t# :

el
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under Secticn 29 of the Administrative ° %_frf.é_a;;-_zr-.;u._:,: ls
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muddin and Harish Chandra, Clerks,

23 The facts of the case are not in diﬁﬁﬂ‘tﬁ.g . -
1 i - _ . ‘,--__, L
The petitioner was selected as a Goods Clerk but was

-

utilized by the respordents as Coaching €lerk in the

exegiencies of service from 23.11.1972. Later on he ﬁgé’
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sent for trsining in P-8 course which is a ceurse foris

i L | -

he catecory of Goods Clerk., On successful completien

and return from treining in July, 1973 he was aguin'puﬁh'
to vorl as a Goaching Clark. & cenditicn was imposed at
the time of his promoticn that his promotion wasssubject

passing P=7 course which was considered e sentlal




promotion as/paése& the F

few mﬁnth&, i?m:«;
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on the Goods side. When nothing finally mates
iy rll

Y
he filed this Writ Petition in 19885,
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side or to the Goods side, For being on the Caac§

side F=7 cours

1as to be passed while for being on the Goeds s&qu*”

work on Coachi ing

was actually selected as a Goods Clerk and while warkﬂnu
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Oon Che Coa Cu.-_ﬂ ®

course wnich ne

was asked to ao

is the P-8 course. The petitioner, though he was madﬁ-%ﬁ

I1or the postinc

of Zonal Treining School, Chandﬁgﬁi
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side due to administrative exegiency
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side he was sent to qualify for P-8 iy
did, The respondents have said that he 'E;

i

orders which mention about the F-7 course, ||

A
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for P=7 course but he did not go, Except

there is no other document to support this averment., -
4. Railways have their own training schoolsi In |
the lorthern Railway training is imparted at the Zonal

Training School

at Chandausi, There are three types of
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saticfactory, Fifteen years an;;c
will go to support that their is no m“'z. itute
ience., If he has worked so long anﬁiﬁﬁ

could invoke the exemption clause available Iﬂ
employees above the a¢e of 55 years, who are &ﬁ%
employed in Train operaticn or Train passing duﬁiﬁ%ﬁ;ﬁﬁr
are 2xempted from undergoing the Refresher cﬂursgﬁgfiﬁ
doubt this exemption is from Refresher courses and-
petitioner had not acquired the basic qualification
P-7 for Coaching Clerks, But then 15 years is a varf
long period to come to a decision that because of thx§?~jy
lacung the petitioner cannot be prcmoted to the grade

of 15,330-560 from where he was reverted, faving been

retained on Coaching side due to administrative 'f o
requirements it will now be difficulttosaAccept that |

laclk of basic qualification should be an impediment

to fur'her advancerent for the applicant, Such an
X one
action visits him with evil consequences, €g cannot be
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course and give
the due date,

original seniority prﬂtecting"i p1
tions to higher grades vms-a-vis,hge
Jun i0ors .

The petitioner has worked through out on the Gﬁg@ff”.

i '\'"
-

side, He may not be fully conversant with the new*';

ﬁ.
.ﬁ-
coencepts and precedures introduced on the Goods side y
in these 15 years, We feel, he will be a more usefu”g;
employee on the Coaching side. However, we will leave
it to the respoendents to take thelr own decision on

any of tho two nlternatlves o eeyieq L2 o ond

implement the same within two months from the date Of }
issue of these orders., We were advised at the Bar that
the petitioner has no objection to go back to the ﬁnﬁds?;
side,

6, The application (Writ Petition No.13652 of

1985) is disposed of accordingly with costs on parties,

P

Vice=Chairman,

Dated: October | é , 1987, | _._g.
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